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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH 

ALLAHABAD 
. ,. 

Allahabad : Dated this 29th day of March, 2001. 

Original Application No. 1032 of 2000. 

CORAM :- 

Hon 1bi e Mr. SKI Naqvi, J.M. 

Hon1bte Maj Gen KK Srivastava, A.M. 

Ajay Singh Son of Purna Singh 
Resident .of 8'akhredi nost Of'f_ice Pujei i, 
Via Barcoat, District-Uttar Kashi. 

(Sri SN Tripathi, Advocate) 

• • • • • • • Appiicant 
versus 

t 
1. The Union of India through its Director,Genera,, 

oosta, Services, New oa,hi. 

2. The Past Master Genera,~ oastai Services, 
Oehradun. 

3. The Office Superintendent, Pasta, Services, 
Tihri orakhand, T~hri. 

J ai Pr akae h Seml,ja1 ',. S/ 0 J agatram Se mwa,, 
R/o Vin & Post Pujei i Distt-Uttar ;<ashi. 

(Sri RC Joshi, Advocate) 

4. / 

• • • • • • •• Respondents 

BR D f R io_r_a_11 

~ Hon'bie Mr. SKI Nagvi1 J.M. 

Sri Ajay Singh has co me up seeking relief to the 

effect that the respondents be directed not to permit 

Sr~ Jay Praka~ SemwaJ respondent no.4 to join duty on 

the post of Oak Pal and the impugned appointment order 

in favour of Sri Jai Prakash Semwa, be set aside. It 

has aiso been prayed that r~spondents be directed to 

consider the:ciaim of the appiicant to appoint hi~ ae 

Oak ~a, in pursuance of the advertisement of the post 

dated 4-11-1999 and the subsequent one dated 12-1-2000. 
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2. Briefs fact of· the case as have come through the 

pieadings from either sides are that the vacancy had 

accrued in Branch Post Office Pujela(Patti) for which 

appiicatioos were·invited through advertisement dated 

4-11-1999. Seven -candipgte s app t i~d .. but on scrutiny 

the appiication of not a singie candidate was found in 

order and, therefore, ~he post was readvertised by 

notification· dated 12-1-2000 nbtifying,.!lJa~t date f·or 
-'-$ 

receipt of ape1icationt27.1.2ooo. As per the appiicant•s 

case previously he was informed that the appiications · 

submitted in response to e~r1ier advertisement wii, be. 
"'\bll 

va1id for second advertisemeny but subsequently h~ came 

to know that.he wi~, have to apply afresh and it was on 

27-1-2000 that he approached the_ Off ice\ of Respondents" . 

to receive his application but the same was refused. Then 

he haa to take recourse of Registered Post which caused 

deiay and this app'ication was received beyond the 

prescribed time for the purpose. On this point th_e 

respondents have a case that the appiicant nev~r approached 

any person on 27-1-2000 but his appiication was received 

in the office after the prescribed date and, therefore, 

couid not be considered. 

3. Heard le arriad counse t for the r iva, cont es ting parties 

and perused the record. It is a simple case i-n which the 

appiicant was to exp,ain reason for w/hich he couid not appiy 
not 

within the time and that he ~ou,dLredeem because in the 

advertisement dated 12-1-2000 about a fortnight time was 

gi~en to apply. For the delay in submission of appiication 

on,y the appiicant has to be biamed. 

c4-. --~rned counsel fox the appi icant- a't'se emputed some~ 

ll.m-phasis and -ander takiugs a1 so -~.::m: but the same 6-GUl d na.tt 

~ substantiated as ue11 as Ccrtl4d not b~ taken illt-8--ae-&e-unt. 
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~ :S. Fro~ the above we find that the candidature of the 

appiicant was not considered because his appiication 'for 

the post was received on 2-2-2000 whereas the iast date 

for the purpose was 27-1-2000 and obviousiy for this the 

r a p p t ic~nt is ta suffer. 

6. For-the above, we do not find any merit in the 

mstter. The OA is according1y dismissed with no order 

as to costs • 

.; 


